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Rev . App 74/02 

i n 
o .A. 671/97 -

1 9- 9- 2002 -
Hon ' ble Mr . s . Dayal . Member {A) 

!ion ' ble Mrs. Meer a Chi bber• .Member (J) 

Km . Sadhna Srivastava . counse l for the 

app l icant and Shri A. Tripathi . counse l for the respondent s . 

Thi s r evie'l·T petition has )een fi l ed \orith the 

pr ayer that order dated 9- 4- 2002 be recalled aft er review. 

\"ie have heard Km . Sadhna Srivastava , the 

app l i cant i n review and shri Avnish Tripathi ~ the counse l 

for the a ppl icant is now in review. 

The order da t ed 9- 4- 2002 i s sought '· to be 

r eviewed which r eads as under :-

I 

" Sri A. Trj,pathi , counse l for the applicant 
and Km. s . s rivastava , cou!)se l fort he respondent. 

Counse l for r espondents h as br ought to 
t o our noti ce that the applicant had filed his 
appea l on 26 . 3 . 97 but without waiting f o r the 
dispo sal of the same or expiry of six months 
ther eafter , he fi l e d the present O. A on 30 . 6 . 97 
i . e . with i n three months after filing of the 
appeal. The appeal could not be disposed of due 
to t he pendency o f thi s O. A. The stay against 
the recovery l-Tas a lready gr anted by this court . 
The presen t 0 . A is disposed of ·Nith the di r ectioJ 
to the r espondents No . 2 to decide t he a ppeal of 
t he app l i cant withi n a period of t 't-ro months from 
the date of receipt of a copy of this order and 
t ill such t ime . no £ecovery sha l l be made f r om 
t he applica nt. The appea l shall be d isposed of l 
by pas sing a reasoned and speaking order . 

. \Jith above d i rections , the O. A is dis-
posed of . The applicant 't··ou l d be a t liberty 
to challe ng e the orde r if he is sti ll aggrieved 
by t he same ." 

The l e arned cou~sel fo r t h e a pplica nt i n review 

has now s t a t e d t h a t the pppeal prefer red by t he applicant 

dated 26- 3-1 997 has already been decided by the respond ent• 
N0 . 2 by order dat e d 26- 3- 1999 and a copy of the order 

had been served to the app l i cant in the O. A. A copy 
of t he order in appea l h as been annexed as Annexure A- 3 . 

Learned cou~scl for the appl icant in rev ie't..r 

has stat ed thRt s h e w~s not a't..rare about the disposal of 
a ppea l on 9- 4- 2002 and had made stat ement on the basis of 
assert i on made in the counter affidav i t • 
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It a ppear s to be a bonafi~ mistake on t he part 

of l earn ed counse l for the app licant i n rev iew. we > 
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there fore. reca ll the order dated 9-4-200 2 . ~he O. A 

stand s r estor ed • 

continu e • 

The stay against the r e c overy shall 

Learned counsel for the r espon dent s in review 

seeks three \•leeks time to bri n g an amen dment to the 0 .A 

"'"hich is a l so al lowed . With this • the r e vievr petition 

stands disposed of . The O. A may be lis ted tra n scribin g 

t h i s order in e ordersheet. List o n 28-10- 2 00 2 . 

~ 
Member ( J ) 

11adhu/ 


